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No. 207
PRIVATE MEMBERI! RESOLUTIONS

FURTHER discussion on the following resolutions which
. were introduced earlier in the sitting of the House on 24th .
March and 31st March, 1995, and the resolutions which have
obtained the priority in the balloting shall take place on
~ friday, the 11th August, 1995 := g4 [er /o 2\ ‘

Resolution Name of Member Text of Resolution Introduced
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y Sh. Bodh Raj This Hous2 recommends

to the Govt. of India
that by amending laws - 24.3,1995
and bye-laws, a pro-
vision be made to allow
: construction of third
p floor in all the buil- '
: dings situated in Delhi .

2. B3h. Fateh Singh This House demands that
formal orders of regu-
larising 857 unauthorised
colonies be issued by
Govt. of India immediately.

24.3.1995

Shri Mukesh Sharma (a) In place of figure 857,
the figure 1053 be read

(b) The following lines be
also added in the end of
the said resolution ;-

And for regularisaticn, the
Delhi Govt. may furnish all
the technical informations
asked by the Central Govt.
immediately and the same
rate of development charges
be fixed which was fixed
by Central Govt. in 1977.
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/
Shri Mukesh Sharma

Shri Rajendra Gupta
(Malviya.Nagar)

Smt. Krishna Tirath
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This House resolves that

before issuance of notices

' of land acquisition, the

land be inspected and 31.3.1995
notices issued only if the
land is found to be vacant
at the spot.. :
This House resolves tha: for
ensuring time bound implemen-
tation of various projects
and to adopt and coordinate

Q-5
unified approach towards 31.3.199;

- maintenahce of roads, a Delhi

Road Board on the lines of .

Delhi Slum Board be set up.
Progress Report of this be °
presented in the House by the
Chief Minister after an

interval of SixX months in a R
year.,

This House recommends that

the Govt. of India should

take appropriate steps by As
making amendments in the Priority

. Delhi Rent Bill, 1995, so as obtained
to create the much needed in the

balance between the rights balloting
of landlords and the claims held on
of tenants. J147:95
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